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THE MINISTER OF STATE IN 
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND 
CO:\f:VlUNICATIONS (SHRI I. K. 
GUJRAL): (a) and (b). In so far as 
Vellathooval and Chittirapuram are 
cOllcerned no project allowance is 
admissible to the P&T staff, as pro-
,iects at these places were completed 
IOllg back. They are also not entitl-
ed to operation allowance which is 
granted to operation staff only_ 

In respect of Deviculam, Kattap-
pana and Ayyappancoil, the case is 
under consideration. 

AMESDMEST OF REPRESESTATIOS 
OF PEOPLE Acr 

6:",5H. SHRI 'SHRI CHAND GO-
YAL: Will the Minister of LAW be 
pleased to state: 

(a) whether Government have con-
vened a meeting of the Chief Elec. 
toral Officers of all the States in the 
first week of September, 1968 to con-
sider certain amendments in the Re-
presentation of the People Act; and 

(b) whether the Election Commis-
sion has obtained the views of the 
variom political parties regarding the 
proposed amendments? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LAW (SHRI 
M. YUNUS SAI.EEM): (a) No, Sir; 
but the Election Commission has 
umvened a Conference of Chief Elec· 
toral Officers at Ooty. 

(b) No, Sir. 

WORKING CONDITION IN NEWSPAPERS 
IXDUSTRY 

6'1',9. SHRI VISHWA NATH 
l'A~DEY: Will the Minister of 
LABOUR AND REHABILITA-
TIO:\ be pleased to state: 

(a) whether it is a fact that a Study 
Group of the ='Iational Labour Com-
mission has recommended a single 
piece of Legislation concerning _ the 
working conditions of journalist and 
non-journalist employees of the news-
paper industry recentlY: and 

'8-7LSD/6S 

(b) if so, the reaction of Govern-
men t thereto? 

THE MINISTER 6F LABOUR 
& REHABILITATION (SHRI J. 
HATHI): (a) and (b)_ Government 
understand that the Study Group has 
made snch a recommendation in its 
report to the National Commission 
on Labour. However, Government 
is not seized of this matter now and 
will consider it only on receipt of the 
recommendations of the National 
Commission. 

LIQt'IDATION OF COOPERATIVE UNITS 
IN TRIPURA 

6560. SHRI D_ V. SINGH: Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that a large 
number of co-opeartive units in 
Tripura operating in varied fields of 
co-operatiye economic development 
has gone into liquidation during the 
past eight years; 

(b) if so, the number of such co-
operative ventures in each field of 
development in that Union Terri-
tory; 

(c) what were the main reasons for 
the liquidation of these co-operative 
ventures; 

(d) what steps Government had 
taken to help these ventures to sur-
vive and to revive to activity; and 

(e) what are the details of the 
schemes to promote cooperative 
movement in Tripura under the 
1968-69 Plan and the Fourth Five 
Year Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION 
(SHRI M. S. GURUPADASWAMy): 
(a) to (d). Out of 68:; societies. onh 
48 h'l\e been put into liquidation, 
details are as under: 

Industrial Cooperatives 22 
Consumer Cooperatives 4-
Primary Agricultural Credit 

Societies. 15 
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Transport Cooperatives 2 
Non-AgricuJtural Credit Societies 2 
Dairy Cooperative 
Fisheries Cooperative 
Supervising Union 

48 

The liquidation became necessary 
as these societies ceased functioning 
due to lack of interest on the part of 
the members and uneconomic run-
ning. It is not proposed to revive 
them. The area of the primary agri-
cultural credit societies under liqui-
dation will be taken care of by the 
viable or potentially viable societies 
earmarked to serve the area. 

(c) Attention is invited to part (c) 
of the unstarred Question No. 2173 
answered in the House on 1st August, 
1968. 
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